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\  CENTRAL ADMINISTRATIVE TRIBUNAL
^  PRINCIPAL BENCH

O.A.No.239/2001

Hon'ble Shri Bhanker Raju, Member (Judicial)

New Delhi , this the 31st day ot AuQust, 2001

onr ! piuri i l- K.uiiiar

s/o Shri Narendra Kumar Saini
H.No.77; Bagh Bhati yari
Q.T.Road, Chaudhary Crossing
rM J I

urici/ ! , A up 11 Ccin t

(By Advucate: Shri M.K.Bhardwaj)

U n i o n o f I ri d i a t h r o u g h
The Director

Directorate of Preventive Operations
Customs ft Central Excise

7th Street, Shopping Complex
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New Delhi -21.
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Di rectorate of Preventive Qperation.s
Cu-stoms ft Central Excise

7yh Street, Shopping Coriiplex
S h a n t i N i k e t an

New Delhi - 21 .

The Deputy Director
Directorate of Preventive Operations
Cu-storns ?». Central Exci.se

7 y h S t r e e t, S h o p p i n g Complex
!• _ ... X. J

oricin u 1 IN !

New Delhi - 21 . > ... Re.spondent.s

(By Advocate: Shri R.R.Bharati)

O R D E R(Oral)

By Shanker Raju, Member (J):

I ne appjl icant has as-sai led an order

t e r m i n a t i o n t h o u g h n a s .s e d o n 5.1.2 001 i n a d v e r t e n 11 y

described a.s passed on 7.1 .2vj01 , The applicant ha-s

resorted to this OA even v/ithout availing the

statutory remedy of filing a repre-sentation before the

respondents. As the applicant has sought interim

urdef .s, thi-s Court has directed the re.spondent.s to

maintain the status-quo which ultimately has become

I f 1 1 f ui_.L-Uuu.s a.s tne \ espondents have di.spensed the
of / the applicant

servicetA-by order dated 5.1 .2001 , Annexure-R/IX.
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r- " 2. I have considered the rival contentions of

the both the parties. The respondents have stated

that the orders have been piassed on leyal ofuunus. Iii

the circumstances and having regard to the subrmssions

made, ends of justice would be met if the applicant is

directed' to make a representation to the respondents

taking all the legal pleas to which the respondeni.s

shall ctonsi der and piass a deta i led speaKiiig or uei

within two months from the date of receipit or a cupry

of this order. However, if the applicant still

aggrieves, he is at liberty to assail the same in

a c c o r d a n c e with law. T h e OA. i s a c c o r d i n g 1 y d i s p o s e d

of. No costs,

(SHANKER RAJU)
MEMBER(J)

/RAO/


